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This O.A. h.s be<n filed by the aQ,linant challen ing
the order of transfer (annexure - I) on the sround that
the repres:ntation made by the applicant was not Sﬁgﬁsed
of and clear vecancy of Héad Clerk under the control of
the ﬁeagoniﬁntswag'udiﬁting. Besiies,th& alea was taken
that the E}fn of the applicant was suffering from th=
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ilment.
2 This matter was at the stage of aimission. .Notices
sre issucd to the Resuvondents to [ile Counter ne 2ly

.Ih-
'

but no Counteér—Reply was filed. Vide orier dated 20.2.86€,

the Resondents were directed to maintzsin status-Co's

3+ This matiter l:a_'-s bﬂunl;m‘t up beford us bECauss the
single NembeX Lunuﬂ is not availsdple :nd the stay order

nas oued ative ,

1. sri #,K.Kashyap, Counsel for the spolic ant has
spp=ered and pleaded that the zo.lication be dismissed as
ithdrawn because th2 ap.licant hss be=n prnmntﬁf and thus
the gu-stion of his tronsfer in the present Lormm became
infr#ctuous. Accordingly the O.A. is dismisssd as withdraw

The Stay Order which was grant=d on 11.:196,5tan15 va-cited.

Mo order as to costs
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